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 1...  ॥... ड  (हारा),
 सड मैंने  भ्रामक  एक  पत्र  लिखा  है  |  प्रसिडेंट  साहब

 से  जो  प्रेस  कम्यूनिके  निकाला है,  मैंने  उसका
 काला  किप  ।

 १  ह...  :  | अ  मोहन  बारियां
 से  भी  उसी  सब्जेक्ट  पर  शे  लिखा  कर

 भेजा हैं,  जी  ae  *  सिका  हैं
 हम  Mit  me,  I  have  told  him  t  am
 dniviting  the  Minister's  comment  on
 it.  When  it  comes,  I  will  be  able  to

 say.  SEY
 aft  wy  लिये  :  मंत्री  महोदय,  श्री  इन्द्र

 |... अ  गुलशन,  पंक  स्मभेंगैरे  हैक  बह  एक

 मिनट  में  खुलासा  कर  सकते  हैं।  इसमें तम्  -चौड़े

 शुंससे  की  कया  हम  है  ?  शब  प्रेजिडेंट  ने  थी

 अत हगे  क्रिया  का  इस्तीफा  बकी कार  किया,

 सौ  यह  क्यों  कडा  या  कि  उत  को  हाम

 आया  हैं  ?  बर  उनकों  हटाया  बजा  है,  ती

 ओजिडेंट  का  कम्यूनिकेशन  भी  बैसे  ही  होना

 चाहिए  था।  क्या  इस  में  किसी  लम्बे-चोड़
 स्पष्टीकरण  की  प्रावश्यकता  है  ?

 श्री  wow  भीतरी  ह... ... |  (सालिम):
 मंत्रों  महोदय  माफी  भाव कर  चट  सकते  हैं  1

 PROF.  MARHI  DANDAVATE

 (Rajapur):  Your  muling  has  been
 challenged.  Only  one  who  hus  re-

 sigiiéd  gin  tadke  a  statement  under
 wwe  £99.  That  ic  why  I  have  given
 notice  of  a  privilege  motion,

 SHRI  MADHU  LIMAYE:  The
 President  has  not  dismissed  tim.  ‘le
 hes  caceepted  bis  redignetion.

 तो  फिर  नाच-इंडिया  रेडियो  के  क्यों  कड़ा

 कि  उसको  टागों  गया  ?  eee  महोदय,

 PHALGURA  »  Mids  (SAKA)  Stat.  Re  rut  26
 ६4४३  (Amdt)  Ord.

 यह  x  grow  इन  लिखीं  बहुत
 अत मात री कर  रहे  हैं।  &.....: ६  अब  तक  शिक्षा

 ही  किया  जाएगा,  कुछ  नहीं  होगा  ।

 12,10  hrs.

 TRUST  LAWs  (AMENDMENT)
 BILL*

 THE  MINISTER  OF  STATE  IN  ‘THe
 MENISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 On  behalf  of  Shri  C.  Subramamam,
 I  beg  to  move  for  leave  to  introduce
 a  Bull  further  to  amend  the  Indian
 Trusts  Act,  882  and  the  Unit  Trust
 of  India  Act,  ‘1963,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Trusts  Act,  882  and  the
 Unit  Trust  of  India  Act,  1963."

 The  motion  was  adopted.

 -SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  introduced  the  Bill

 —

 ‘22.T0}  hrs,

 STATEMENT  RE.  TRUST  LAWS
 (AMENDMENT)  ORDINANCE

 THE  MINISTER  OF  STAZE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 On  behalf  of  Shri  C.  Subramaniam,
 I  beg  to  lay  on  the  Table  an  expla.
 natory  statement  (Hdl  ang  Dagilih
 versions)  giving  reasons  for  iméinedi-
 ate  legislation  by  the  “Trust  Laws

 “Published  in  Geestte  aif  India  Bx  traordinary,  Part  qn  Section  2,  dated
 10-9.75.,
 tintreduced  with  the  secomumendation  of  the  President.
 3068  1e-  e


